
22-LZ-2O2O Seen the petition flled U/s.439 of Cr.P.C. seeking bail for

accused Sahidul Islam who was arrested and detained in Tezpur jail Hazot

since 03.10.2020 in connection with Tezpur P.S. case No. LALZ|2020

(corresponding G.R. Case,$o. 294412020) u/s 489(A)1489 (D)/34 of IPC.

Case diary, as called for, has been received and perused

the same. Also heard ld. Counsel for both.

It is submitted by the ld. counsel appearing for the accused

that the accused has been in jail since 3-10-20 and considering his length of

detention he may be granted bail.

On perusal of the case diary I have found that major portion

of the investigation has already been completed and the investigating officer

has collected sufficient materials. It is also true that the accused has

remained in custody since 3-10-20.

Considering the length of detention and the materials

available in the case diary I am of the considered view that fufther custodial

detention of the accused cannot be said to be necessary for the purpose of

investigation of this case. I am further of the view that release of the

accused at this stage will not adversely affect the investigation of this case.

Consequently, the prayer for bail for the accused stands

allowed. He is allowed to go on bail of Rs.10,000/- (Rupees ten thousand)

only with one surety of like amount to the satisfaction of the ld. Elaka

Magistrate on the following conditions :

(1) That the accused shall extend all necessary cooperation

to the investigating officer.

(2) That he shall not temper with the evidence of this case

nor shall he intimidate or othenvise influence any of the

witnesses of this case.



Let the case diary be sent back.

Misc. case stands accordingly disposed of.

( N. Akhtar )
Additional Sessions Judge
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